CENTRAL ADMINISTRATIVE TRIBUNAL: PRINCIPAL BENCH
Ortginal Application No.179 of 2003
New Delhi. this the 17th day of HNovember ., 2003

HOM BLE MR .FULDIP SIHGH MEMBER! .10 )
Shiri ¥.S  Bhat
5/¢ Shri Bhagwan Singh
Retired Ti1
GBS Secondary Schoc! No . 2.
Sector-V Ambedkar Nagar,
Mew Delthi
R/0 222 Kumarwala Mohalla,
Badarpur
Hew Delhi -110 D444, . Applicant
By Advocate: Shri K. H.R.Pillal.

Versus
g? Sovernment of NCT of Delhi through
The Director of Education
Directorate of Education,
O1d Secretariat,
Delhi 110 054. . .Respondent
By Advocate: Shri George Parackei:.
S R I E RYORAL)

Br Hon bie Mr Luldip Singh,Member i fudl

fhe applicant had retired on supeirannuat icn
Febtuar. . 2002, On superannuation he had become entitled
for payment of retiral benefits such as leave encashment .

ﬁ& DCRG. pension etc.

fa

fhe applicant made effoits for the release
parment of the same but he was told that since he
Leen  proceeded departmentall: and hits suspensicn  peil

WAS not decided under TR 54(B1 30 because of that it

tal.enr  sometime and vitimatel; these payments have been

teleased recentt. .

he learned counse! for the appticant submite

e



that there i1s no fault on the part of the appilicant so he
s entitled to interest and has alsc referred to

judgments repor ted inn 2000 (3 AT CAY page 278 as weil

as 2002 SCC (L&S) 278. i.s. Vija: (. Mehrotra Ve.
State of U F and QOthers. The Hon 'ble Supreme Court in
the case of Vijay . Mehrotra {(Supra! had observed that
atl retirement benefits shouid be paid orn the day of
retirement ot soon thetreafter . [f for <some upforseen

circumstances the payments cannot be made on retirement
da ttselt then there can be no reasoh ol justification
it thiie case for not mal ing the payments 1 time and that
ts whe the Hoti'ble Supreme Cowr ! had aflowed 18% interest

titl the date of actual payments.,

4. The counsel for the appl!icant submitted that
i thiis case also thé applicant had not been teleased

retiral benetits by the respondents on time but the

D

paymentis have been reoieased recentt; thcocugh the applicant

had  retited in Februaty, 2002 fhe cnly reason given by

S

the respondents for delay th reiease  of pasment i
concet ned it te stated that the applicani was suspended
w ¢ f 22 56,1886 to  1.4.2.1887 and Tinal! orde: of
patel shiment was passed sometime on 14.5.899 andg it

continued upto .11 2002 so 1t 1s because of this s50Mme

delas has occuired.

nave considered these contentions raised by

the respondents.




iy

3] It has been said on marn: nurber of Limes
fhirough 7ar tous judicial pronouncements as well as by the

Depaiiment that whenever a person (s to superannuate his

papers -for payments of ietiral dues etc . are  processed
one  veai befctre his superannuatiorn so  1n this case

unfor tunate | theugh applicant had been promcoted to
tesume diittes when his suspension was r=voted in 1897 but
no  order under FR 54 was passed becatise of the pendency
of  departmentsa proceedings but since the papers are
requitired to e prepared one vear before ‘he retirement

evet, theii o1 order under R 54 wae passed Even afte

the passing of the putiishment o:detr steps were ot taken

to prepare s papers for superannuat (on [hus find
that the applicant 1s entitied te Interest on deiared
parments on release of retiral benet txs.

h Accordingl . the OA 15 disgosed of with a

divection to the respondents to pay 9% interest from the

date the 'payments have become dugc ti111) the same yere

actuyy

0y

1+ paid fhese directions may be imp lemente
withii a pettod of 2 months from the date of ireceipt of a

copy of this ordey . o cos=t

o
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